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CENTRkL ADMINI3TRATIVE TRIBU.TAL 
CALCUTTA BECB, 

No.O.A,nO.889 of 1996. 
DATE OF ORDER 10-797. 

PRESE)T 	HOIBLE DR. B. C. SAR]1A. MEMBER 

HON 'BLE MR. D. PURKAYASTFJA. MEMBER (3' 

For pp1icant(3) 	Mr. K.K.Dutta,counsel. 

For respondents 	Mr. $.K.Dutta,counsel. 

0 RDER 

Both sides are present and we have heard them. 

Ld. counsel for the applicant prays for an interim 

order for restraining the respondents from filling up one 

post of ED Agent by the respondent no.7 who is not eligible 

for the same. He also submits that the applicant is a merrer 
of the Scheduled Tribe' corruininity and the ref ore, he should 

be given appointment to the post. 

Ld,counsel for the respondents, however, submits 

that the Circular being Annexure-F to the application, on 
which the applicnt relied upon for being preferrecrelatng 

to the recruitment, has been quashed by the re1cnt- aho*. 

We, therefore, do not consider it nessary to pass 

any Interim Order in this d case. 

Matter is adjourned to .20.11.97. Time to file repty 

is extended till,'óne week before the next date. 
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